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REPORT 

I 

1N11l00UCl'ION 

I, the Chairman of tbe Committee on SubordinllteLe8iala,t~on, bav-
ing been authorised·bytbeCommitte.,to prea •• t tbe·Report. oo·theirbebalf, 
pnsaent tbis : the ir Second Repan. 

2. Subseq ... tto thepreeentation of the First Report, tbe:Coml'lIiHee 
baw'held tht-ee ~aittin88laod con"idercd 873 'Orders. 

3. The Commit&ee eonsidc:redaodadopted thie :Report· auheir'aitlin8 
held on tbe.6tbMa,< H16:). 

4. ObaeMIations of the Comminee on matlerS of'9peeial-inttn'est Diade 
dIKing tbe co .... e of IIIIsmiDation of the 'Orden' ,aDd maUors'which 'ro1ui.od 

to bebron8ht to tbenotice of the-Househave.been.includod!in tbis Report. 

II 

FORMULA FOR LAYING OF STATUTORY RULES BEFORE BOTH 
HOUSES OF PA.RLIAMENT 

5. The CommiUoe OD ,sllbarJiosteLegialation (FiI.t .Lok .Sabba) he., • inttbeir Tb-ird Report, made:tbe ,follow.inB' ,ci'.OIDmeadatioo tepdiog laying 

.r;&a tDtGry it.le. befOle tbe two' JI oas_ of P.arliament. 

, /-

"(J.) That .in lntare . the Acts -c ontaUiing ..,o9:iaioDS :far malt-
.iDgSOIl1eee&e., shatllaydowll tbat s.Deb .rulea.ball be ·laid ootbe 
Table ,a.90on a8 pOHible j 

(2) That all tb .. e ulo •. sball be laid on tbe Table.far.1I .1IDi-
farm ·aDd total period 0I30.cIa,. .beforeltbe date of their final pub-
liGa&ion; 



2. 

ProvidM that where it is.not de.IDe'! expedieat-to.layaay 
rule on the Table before the date ·of publication:llcach·.Iule:ma,. be 
laid ,,'uoa .. poeaible afte. public.'ion. AD .• pIaDatory note 
.hould,bowe,er,. actompanysllch"ulu at. the·time ~they:are .so 
laid .upiaining wh,.it was not deemed expHient·to lay ·th.ae I,.les 
on tfJ~ Table of the .Roue ·beforetbey·were.published; .and 

'(3) That in future the ACls.aatbOfiaing;delesation ofolrl1le-
making power .hall eontaiD.ex,.. •• ;provisionl!l.thattbe,rules made 
tber •• ndefl.baH beaabjeotto:aocb,modifica'iollSiu.tbe Houe 
may.like.to.mak •• " [3rd Repart,:O.s.L.(1LS) para 36J. 

6. Thereafter, tbe,Commi" ••• peed·to the followiDg/formula ... 
• uggested by the Miniatry of·LawlnthiaIf8pt4:-

".t\ II :fllle, made und., ·this .aectioD .sball.be .laid ·far aot leas 
thanthlrty.day. before both ROB .. of Parliameat.as .• oonu possi-
bleaher ·they .afa ·maclend.hall be ,subject to sucb modifications 
u P.arliamentmay make ,dudag.tbe S •• aioa.ia which they:are 80 

l.idor.th. ·S ••• ioa imnediately followillg." [6th Repart,GS.L. 
(lLS) pa .. · 78]., . 

7. Later on, the GovernmeDt propoeed to revise the aforesaid formula 
to make tbe following pointe clear:-

(i) That the rules .ball be laid before the Houes of Parliament 
for a period of 30 day. wbich may be compl.ted in ooe or more 
a.aaioDa; 

(il) that Partiameat cau modify the rilles withiD the period of 30 
daya durhl8whicb tbe ral •• remaiD 00 the Tall. of the ROllllea; 

(iii) that if any modification is made ill the rule. by Parliament 
• uch modification ,hall Dot affect the previollIIoperatioD 
tbereof: 

(iv) tbat if the nal.a are laid b.fore the Roue. of ParliameDt 00 

different date., th. period of SOda,a .ball raa from tbe later 
date: 

(v) that the nal ••• hall take .ff.ct immediately. [Sth Report, 
. C.S.L.(2LS) para 62] 
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8. The Committee, however, insisted that the, existing condition viz. 

rules shall be subject tosDch modifications as Parliament "roay makedur-

ing the session in which they are 110 laid or the sen ion immediately follow-

ing" should be retained so that '.1emhers might have adequate time to study 
the rules and give notices of amendments, if any [5th Report, C.S .L. (2LS) 

para 44] 

9. -\ccordingly. the ~inistry of Law drafted the following formula to 

meet the wishes of the Committee and also circulated it to all the State 

Governments to serve as a model for them: 

"Every rule made under this 'section shall be laid as soon 88 

may be after it is made, before each House of Parliament while it 
is in session for a total period of th,irty ,Jays ,which may be com~ 
prised in one session or in two successive sessions, and if before 
t~e e:t:pirr of the session in which it is so laid or the session 
immediately following both Houses agree in making any modifica-
tion in the rule or both Houses agree that the rule should not be 
made, the rule shall thereafter have effect only in such modified 
form or be of no effect, as ,the case may be; so however, that Bny 
such modification or annulment shall be without prejudice to the 
validity c:I anything previously done under that rule" [7th Report 
C .S.L. (2LS) para 45] 

10. SiDce then the aforesaid formula has regularly been adopted by the 

Government, but in tile case of some of the recent Bills (e-&. ,the lVarehous-

ing Corporations Bill, 1962, the Petroleum Pipe-linea (Acquisition of Right 
W. User in Land) Bill, 1962 and the Defence of India Bill, 1962, the above 
rtitmula was altered. Consequently the period of 30 days will now be com-
prised in one session or two or more snccessive sessions instead of in one-
session or two snccessive se .. jons and the right of modification of statu-

tory rule. by the ~o Houses will not extend to the .... ssion immediately 

following" in case the period of 30 day. was completed in one session only. 
Under the formula, which has theconcarrence of the Committee on Subordinate 

Legislation, in every case the right of modification by the Houses extended 
at 1e88t, to two se .. ions irrespectiveof the fact whether the 30 days • period 
was completed in one susion or in two sessions. '-



ll. Tbe ~iDiatry of Law, .boee alteatioa w .. d,.wa to tbe afore.aid 
chuge ia the formala .tateithat difficaltieehad arieeD duriagthe year 
1961-62 ia complyiDswjth thereqairemeat ia tbe above form ala tbat tbe rale •. 
• hould be laid for • total period of SO day.compriaed ia olle .e •• iOD or iD 
two .accee.ive .ee.iou. la tbe ca.e of certaia eleelioa rale., tbe period 
of tbirty day •. coDld DOt be completed ia two ea~cee.ive seuioH aad coa-
sequatly tbey bad to be relaid ia order to set over the diRicalty •. Certaia 
miDor cbaap.·were, therefor., made ia tbe orisiDal formula approved by 
the Committee eo that ev.a if the period of 30 dayecoald Dot be completed 
iD oae .e •• loa or two ncee •• ive ee •• ioa., tbeqa •• tioD of relayiDg the 
rul •• misht be avoided if tb •• aid period coald be completed iD more tbaa 
two ncc ... l"e •••• 10 ... There bad, th.refore, b.eD ao cbaase ia tbe 
priaciple aDd.rlyiasth. formala for larias ofrale. before ParHam •• t. 

The ."pr ... ioa "darias tb ..... ioa iD wbich th.y areao laid or 
tb ..... ioa immediately followias" occan-ias ia the exl.tiDS formala had 
beea iaterpreted to m.aD tbat the rule. could be modified eitb.r ia the 
.... loa or •••• ioa. Ua wMcb tbe period of 30 day.wa. completed or ia tbe 
•••• ioa immediately follow iDS bat thee"ia~iDS formula did Dot appear to be 
.aac.ptible of that iaterpretatioa. Ther.f.r.u. to "th. u .. ion immediate-
ly followiD!" ~a. iatead.d to cover c .... wb.re tbe rale. bad beea laid iD 
two .acce •• ive .e •• iou .ael Dot to e •• ble the Rooae to modify the rulea 
la • ee •• ioa followla, the two •••• IOD. ia wbicb tb. total period of 30 da,a 
ie completed. 

ID tbe circametaace •• tated .bov., tb. MiDietry addeel, DO cbaase 
•• emed •• c •••• ry ia th. formula DOW heiDS adoptei. 

12. Th. Committe .. huilll co •• ielered the matter, f •• l that if tb. chupd 
formal. ie accepted th.re misht b. occ •• ioH wh.a tb. actual period avail-
able to the \lembe,. of the Rooa. to take actioa for tabli., of ame.elmenta 
.tc. ia the Rou. misht Dot be " •• ute e.peci.lly beca .. e the period dariDS 
whicb the Roo.. raMiD. adjoaned is iacbacl.d ia compatiDl tbe .tahtory 
period of SO da,..veD thoap th. adJoanmeDt period a.H mip t .ccoant 
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for more thaD SO days. In fact this :huhappened ill the case of various 
'Orders' which were laid on tbeTable during the Third SlIBsion, Third Lok 

Sabha, when the House had adjourned for forty days (12th December 1962 

to 20th Januaryl96S) both days inclusive). 

IS. The C ommitteeare of the view' that the very fact that rules. could be 

modified i" pursuance of statutory authority by the Houses not only ill the 
session in which 30 days' period is completed (even in the manner indica-

tei! in the preceding paragraph) but also durin! the following session will in 

itse If make the Executive more cautions in making the rules. 

U. The Committee recommend that the formula contained in parapp~ 

46 of the Seventh Report of the Committee on Subordinate Legislation, 
Second Lok Sabha, which has hitherto been adopted by the Government, 

should be followed in future also aad if the Government consider it 

necessary to amend that formula in order to avoid relaying of rules under 
rule 234(2) of th~ Rules of Procedure and Conduct of Busiaen in Lok Sabba, 

for administrative convenience, it should clearly be provided therein that the 

right of the Houses to modify the rules shall extend to the session imme-

diatelyfollowingthe session in which the said period of 30 days is completed. 

• 

15. 

III 

A PPENDING OF MEMORANDUM ON DELEGA TED LEGISLATION 
TO BILLS UNDER RULE 70 OF THE RULES OF PROCEDURE AND 

CONDUCT OF BUSINESS IN LOKSABHA 

The Agricultural Refinance Corporation Bill, 1962, seeking to pro-

vide for the eatablbthmeat of a C«p~tion for pnting ~redit for the 
development of asricalture and i"t~r ,alia to delepte power to the Board 

of Directors of that Corporation tomakeNplationsfor carrying out the pur-

poees of the Act, was introduced in Lok Sabha on 5th December, 1962. 
"he Bill was pa .. ed by Lok Sabha on the 28th February, 1963. In thiscaee 
the provisions of rule 70 of the Rules of Procedur~ and Conduct of Bnsiness 
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in Lok Sabha were not complied with uno memoraadum on dele8llted 
legielation wile appended to the Bill. Rule 70 of tbe Rule.of PrOcedure 
and CODdIlCC of Buineee.in Lolt Sabha provides that a Bill involving pro-

poea" f« the deleption of legielative power shall be accompanied by a 
memorandum explainiag ncb propoaala aad drawing au.ationtcitbeir 

e..c0pe and etatio, alao whether they are of normal « rJl{ceptioaal charac-
ter. 

16. The matter wsa brousht to the notice of the "inistry of Law 
wbo .ought tbe vieweof ,be Ministry of Finance, Departmeat of Ecoaomic 
Affaire. Tbe 'diolatry of Fiaaaentated tbat tbe regulations contemplated 
under claae 46 of tbe Bill were of tbenature of bye-laws « tbe articles of 
companies, and could not bertBard,d aebeing equivalent to the statutory 
rule. w~icb were a«mally made by tb. Central Goverament under vario1l8 
enactmeata. Tbe power wbich was coalemd oa eab«dinamaatb«ities to 
m.ke re8'llatioae, .. dittillct from the rulee wbich were made by tbe Govern-
ment, wae nece .. ary ud desirable from the point of view of day to day 
administratioa and th. cOQ,venieac. ,of the finucial corporations cODcerned, 
but it did Dot inyolve th. exercise of all)" delegated lesielative aatbMity by 
the Ceneral Govenameat. A. the cire_tances iawbicb finucial c«pora-
tiona were cOD.tituted were .omewhat peculiar, aad .. the normal provision 
in r.epeet of delepted legielation (wbicb woaid enable Parliament to re-
vi.e « modify aay rule. made by the Govenam •• t) wu ioappropriate in rela-
tioa to therep"tion., which d.al witb relatively unimportant matteN, thie 
que.tioa need not be pGNued uy farther. There had been no voilation of 
the .aid Rule 70. tbe Miniaery ""rled. 

11. Ora"ioll tbelltteatioa of the Cocamit&ee to the afore.aid view. of the 
'diaieery of Finuce, Departmeat of Economic ARaiN, the Mini.try of Law, 
however, h.ve ,.tated da., if it i. cOD.id .. d that Rule 70 applies to ncb 
c .... , compliance with the provieiou thereof .ill be made in futare. 

18, The Committee have considered the matter and are of the view that 
R.I. 70 oltha R.les of Proc:eclare au CODeIuct of B.iD""ia LokSabba 
don Dol refer to the q"ntioa relatiA, to th ... NlIit, or .. deeirabilit, 



of delegation of legislative power nOl' does:it deal with the question of modi-
fication of rules :by Parliament •. The Ministry of Finance, Department of Eco-

nomic_ Affairs.; do not seem to have correctly interpreted rule 70 of Lok Sabha 
Rules:nOl' have they appreciated the purpose for which a Memorandum on 

DeleEflted Legislation isrequired to be appended to Bills viz. focussing 

attention of Membefllof Parliament to tbe provisions of theBm involving 
delegatior. of legislative power. Tbe Committee,would like to emphasise 

tbat the provis ionlof rule 70 of the Lolc Sabba R ulel :are mandatory and 
therefore c ompliaace therewith sbould. invariably be made in caae of every 
Bill which involves :delegation of legislative power to tbe Central Govern-

ment or to aay otber autbority. ' 

The Committee note the aasurance given by the Ministry of Law. 

J IV 

INADEQUACY OF MEMORANDUM ON DELEGATED LEGISLATION RE- , 
QUIRED TOBE APPENDED TO BILLS UNDER RULE 70 OF THE RULES 
OF PROCEDURE AND CONDUCT OF BUSINESS IN LOK SABHA. 

19. The Memoranda on Delegated Legislation appended to the Erner,ency 
Risk. (Factories) Insurance Bill, 1962 and Emergency Risks (Goodl) Insu-

rance Bill, 1962, al required under rule 70 of the Rules of Procldure IIId Con-
duct of a.ineasin Lok Sabha, did not fully comply with the proviliona tbl,.. 
of inaamucb aa the clall8es ,(clauses '1 and 5 of tbe .aid Bill.rtlplCtively) 
wbich sought to delegate legislative powers to the Government wert not 
specifically mentioned· in the Memoranda • 
• 
20. Tbe matter wa. brought to tbe notice of the Ministry' of Law wbo 
a01l8ht the views 01 the Ministry of Finance, Departm.nt of Economic Alfaita. 
The Ministry of Finance atated that tbere wa.:no provision, In eitber of tb. 
two Bills; for the framins or publication of ru1 .. by tbe Central Goverllmeat. 
The only proviaiGD veating any delepted powers in tb. Central Governm.llt 
were tba.e providing for tbe framins of scbemes (claus. 5 la tb. cue of tbe 
Emergencr Risu (Goods) Inallnlllce Bill, 1 Sll52 and clause 8 In thlca.1 of 
the EmergencrRiau(Factoriea) InlllnlnceBill, 1962). Tbl power to fram., 
and to brinS into fOfce. tbese ach.melw .. ,not reprlied a. belna'equlva1ent 
to a ralemakins power, elpecl .. ly because tbe limitatlon.witbln wbicb tb. 
acbemea were to be framed bad beu pr .. cribei iD cOI.lderabll detail ill th. 



re levaDt .ectioD.' ID the circolUtaDce. :iDdicated, the oDly provisioD in the 
Bill. which was cOD.idered to be of a .omewhat UD1I8ul character we. :the 

one authorisiDathe CeDtral Govemmeat to deelare the date OD which the state 
of emergency may be deemed to have beell terminated for the porposesof 

thoee .chem ••• The memorBDda OD delegated legislation referred .pecificd-

'ly to the.e provieioD •. BDd it wa., therefore, apparent, the Ministry added, 
that the re(Yairemenle of Rule 70 of the Rale. of Procedure and Conduct of 

BuiDe .. in Lok Sablia had been adeqaately faHilled. 

21. Tbe Mini.try of Law bave, however, stated that if it is considered 

tbat the power to frame the scheme •• hould have been mentioned in tbe 

Memorandum on the Delepted Le,istation, this would be done in future. 

22. The Committee do not apee with the view. of the Ministry of Fin-

nce th.t power to frame .cheme. i. not a rule making power. Framing of a 
scheme under powe,. delepted by aD Act of Parliament to giveeffeet to 
the provisions thereof i. as much aa nerciae of delegated le~islative 

powen •• makiD8 of rale. ander aD Act. 

Tbe Committee note the .. soraDcegiven by the Ministry of Law. 

V 
THE ART SILK TEXTILES (PRODUCTION AND DISTRIBUTION) CON-

TROL ORDER,1962 (S.O.aOSO.QF 1962) 

23. The Art SUk Textile. (Production .nd DiatributiOD) Control Order, 
1962 wa. i.n.d under section 3 of the E .. ential Commodities Act, 1955. 
C lau •• 10 thereof conferred power of eatry, .e.rch and seizore on the 
Textile Commia.iollBraM_Officere 8I1tbori.ed by him in thiabehalf but 
tbe s.id Control Order did not provide suitable safep.rds like presellce of 
willle ..... t the time of .e.rcb of premi ... , preparwtion of inventory of the 
.rticlas aelaed .&c •• '.wen cOlltaiD.d in .. ctlon. Hrl and lIB oftbe Cri-
miD.I Proced .. Code, 1899. 

24. The Committee Dole tlsat tis. eoeee'al4l MiDistry of Commerce aDd 
lad_try, OIl belD, poillt" Ollt, b.ve .mead.d the •• id Control Order to pro-

"id. that the prOYialo •• cOlltaiaed ie •• ~tioo. 102 aDd 100 of the Criminal 

Proced .. Cod., lags relatiDK to .e~b aDd .eizare, woal:!, so far •• may 
be, .ppl, to ••• rcla •• BId .ela ... cooc!:acaed IIllder claue 10 thereof (~e 
S.O. 2180 of 1962). - . 



VI vi 
SERVICE RULES FORFLYING CREW, FOR EMPLOYEES 
IN J\IRCRAFTENGINEERING DEPlAaTMENT ETC (G.s. R. 

, 302 OF 1%0) 

25. The'lndian Airlines Corporation Service Rules for Flying Crew 

etc., as puhUsbed under S.R.O.78.1 of 6th April, 19lir;, have be~revised 
under section 45(2)(b).aud (cl of the Air Corporations Act, 1953. 

26. Under rule !i of Ib e. revised. rules th e Corporation reserved to 
themselves the rigbtofinterpreting finally the rulesin.cue of dispute. • 27. It appeared that the rule would have the effect of b.-ring 

indirectly, tbejuriadiction of th 0. courts unless th e rule itself was decIeI" 
ed by the courtB as not binding on them. 

28. On .reference, the Minia"JI of Tr.aport IIIId Communications, 
after consulting the Ministry of Law, bave stated that as between th.e COl" 

poration IIld its employees the right of interpretation is that of the COlPo~ 
r.aonbut when a dispute goes before a Court, the aigbt of interpretation is 
Ibat of th 0. Court ... d nol th at 0 f th e Corporation •. 

29 •. After couid eftn g ab e reply of th 0. Mini.try ,.th e Committee feel 
th at if th e po. tion as exphin ed by th e Mini Btry i. correct a provi sion lik e 
the one, contlin ed in rule SiB not only superftuolls but mia-Iudiog. To lay 

down in the ruloa,-a claim for finel interpretation tbereofby theCorpor. 
,don h. no melming wh_ it Clll be r;uestioned in a court oflaw. The CoP' 
ji~ratiou being the employer, the e~ployees cIIlDot.imposo. on the Corpor. 

tion duirowu interpreulionoEaberulesotherwieetbea dUDugb,abepro-
cess of law. The provision is milt-leading 88 the employ'eos might be led 
10 believe tb. the.interpretatioD of tbe ruleeby the Corporation was final 
Imd unc:De1leagable. 

The Committee,recommead that rule 5 .ouId silber be deleted or : 
__ ded in SUc:D a way th .it does not give au impression th at th 0. juri .. 
diction,of dae courts was being ousted. 

I) 



VII 

·AMENDMENTS IN THE INDIAN ,AIRCRAFT'RULES, 1937 
(G.s. R. , 1'j~7 of IlJl:>l) 

:I), The rewiud rule 31 of the ladi .. ,~ircraft Rule., 1937 a. su~ 

adlated by G.S.R.l!l67 of .1%2. ia_ad under Bee. 1; of the I.di. A~ 

craft Act, 1'934 plOvid. ,,.'er Cllio th at evel)' IPplicelio~ for certi6cate 
of registredoll of aircraft shoald be ac:comp_led,by a fee of It .. 60 ~ as 

pr.acribed uader rule 35. 

3L . It w .. aoticed that whereu the o',dta1e 31 pftvid.edinrefund of , 
r.e ia cu. where the Ipplication wa. Dot Sf_ted, the plOvialoD.reg,-:!-

iDg; refu.d of fee w .. 3i.p .. ed ~ iD dte-ItflW mle. It wu felt the 
stich a .oluome plOvieioa oasbt to be reelDred ia the :ur" rule. 

32. 'lb. MiDisby of rr • ..,ort .d CommuDicaaioDB (Oapartmeat 
of CommwaicelioD8 .d Civil Aviatioa). to whom the m*er w_ referred 
for commalta, have repU.:! thatia dehliag the wonta 'which fee ~.ll b. 
retuned if thelpplicldioD ia DOt gr.ted' from thereviaed rule 31, the 

lotealion ia to achien ecoaomy ofphr.eology aad DOt the eUmJalliioa 
of th. priDcipl. of relJad of f •• in the avet olrejectiOD of the .,plic. 

tiOD for r.a&utioa of aircraft. Th. Mmiatry h .. e farth.r added the do .. 
lD~ th.mea,. , ... wbea the Lad' .. Aircraft Rul.sh ... b •• d. operalioq. 
Ibere h. DOt b.e a aiagl. iaetaDce what a certi&e •• of regia.elioa b. 
b •• ,. .... d .d .... Iore. dI e qu .. tioa olr.bad offee-r ... i.. an 
aud ... lc lseaL 

33. 'lbe COlllllliu .. do Dot agree wills die view olth. MJaistly r. 
Bardia8 the eCODOIDY of phr.eology, Th. ComllliU ... f.el Ibet iD order to 
elari ry dI e intellDOD 0 fre6a.db'8, suds r .... lit. p" viaioll. of old mle 
ebould be reatored.. 

10 



VIII 

THE CENTlMl..".~PRENTICESHIP. COUNCIL RULES, , 
1962 (G.·SR. :608 of 1962) 

·alL ;·10 e· Ceotr.r Apprenticeabip Council Rules, 1962, b ave b een 

frllDed under section. 370 ) of tb e Appreo &ices Act, 196 I,. '.; Hule !;(2) th ~reof 
-peit.ni~g to cea_lioD of m emberabip inter alia pmvided. th at resign a.-

tiOD of membenbip.of the Council sba~l not take effect until.it h as been 

a'ccepted on beL alf of th e Council by the Ch ainn _. Th ere W88 bothing in 

th e rules to direct Ib e Ch sinn _ to' accept th e resigna !ion within a reason~ 

able time. 

3!;' In this connection'attmtion of the cODcemed Mil1iet1y of Labour 

aDd Employment was invited' to • eadierrecommendation of the Committee 

on SabordinateLegialation:{First Lok Sabha), para 29 of their Third Report, 

,inreapeet of similar provisions conteined.in·rule (j of die Tea Rules, 19fi4, 

lib ere th e Committee b ad observed th at there, sbould be no 811m limitation on 

· a member wb en be _.ted to reeigo.· Tbe resignation should be elEective 

· eith., from the.d ate 0 f'submission, or from th e d ate from wbich tb e member 

wlllted.it to .. be effecli ve a rafter th e completion 0 f cert.m Doli ce period (to 

.be &xed by Govemment), after the dueor submi.sion· and a speciSc p~ 

~.on to diis effect.aboald be madei~-di e rule. The ~inietry were .so 
. appri·.ed tb lIt,in pnr.JIlce of th e above recomm endalion"th e Tea Hules, 

19~" were accordingly' lIDended to pro vi de th at th e 0 fJi ce 0 f th em ember 
~ld faU vac.t from the date on l\'bich his reaignation was accepted or 

0.· tb e. expiry of thirty d By s from th e date 01 receipt ofinl'onn mon 0 Irf!sig~ 

nalioa, whichever was e.tier. 

M. The\linietry 01 Lebour .d Employmeatb.avueplied that 
· they do Dol anticipate- -.sy dif&cnlty in amcoding Hule 5(2',H they &reao 
advi.ed. 

·The Committee d.are thlltit may be dOD~ 



IX 
THE DOCK WORKERS (ADVlSORY .. a>MMlTTEE) RULES, 

1962 (S.O. 1809 OF 196:l) 

31 .. lbe Dock Wo ..... (AdwNry Colllllliltee) Rul • .,1%2.·wtft 
·fr ..... d oader.ectioo 8 of die Dock. ~o.er.I{R.l8lioo.orEmploym.t} 
I Act. 1948. Rale 8(1) I read with rule 8(6) p ertaain g' to meetiag. of-1he 
. Committ.e PlQn~.d ,inler (Ilia thllt if dI. Charmm; 80 directed a metter 

ndpt b. cOQlider.d by circl&latioa of the aece •• " papen (o,opiaion to 
.. ..,. memberwbo wa. pr.a.Hnladia,.d enry' CJ1 •• lioa.80·r.fell'ed 
woalll; aDI ... the Cbllirm.·r ....... d·it for cODIIU .. lioalat' alleeli.8tbe 
d.cid.d,la' accord me. with, dI. opinion of the majority of the m emb .. , 

·r.corcliag opiaion within the tim. allowed fordt. 

38. A'dollbt'''.e whetb.'.acft'ad.cieloa woaltal.,b. com--

manl cated to tb. membera like oth er d.cil.o .... ani .. d, at>. rep.lar 10 e.t-
,las, u bad b •• provided la nal. 1Q. 

39. lb. Mini.try of Labour .dl!:aploymeat. to wbom the 
m.t.r wu r.f.rr.d for clarification, repli.d that a. tile rule •• tand, there 
i. ao provieion For the d.cieion reached und.r rule 8(6) beinllcommunic .. 
• d to &be member. of the Commiue •• The lacuna iD the Hules i., hoW" 
ever, propoHd to b. aet right by am.cing rule 8(6) to plOvid. that the 
d.cieion tlk • .ball be communicated to the members of the Dock 
Work •• 'Adviaory Committ.e md reported at the next meeliag of the Com-, 
mitt e •• 

'"b. COlDIII.ht.e note the uaurmce giVCIl by the Miai.try. 

X 

8YE-L.~tS FOR THE REGULATION OF fHE STABLING OR 
HERDING 0F ANl\tALS AND F.)R THE LlCENSlN:J OF PRE-
~ISES F()R USE AS STABL.ES OR COW HOUSES IN THE 

JAB'ALPUR CANTON'dEN r (So R.O. 49 OF 1962). 

40. 'lhe .ove b,.-law. were (rllllcd and. clau.e. (11) end (37) 
or .action 282 ad •• ction 283 or the Caton •• ta Act. 19~· Bye-laws 

12 
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3 IIld 8 thereof empowered the Executive Offic,er to r,mse to gunt a licence 
for stabling or herdiug of lIlimals in the ClIDtonment or, to suspend or clllcel 
it wit ere th e licence h as been grill ted, br breach 0 f Illy pro vi sion 0 E th e bye-
I aws or condition so E th eli cen ceo 

It was Eelt th at in such cases there ought b> be a right 0 E appeal 
again st th e orders 0 f th e heco ti ve OEfi cer. 

4L 'lbematterwas referred to the\1inistry oE UeEence, who have 

since made thenecessll'Y provision for appeal in the abre.id by&laws.' 
(:See s.a.o. II of 1963). 

XI 

,AMBIGUITIES 1:-.1 'ORDERS' 

( a) 

/ 
THE COLLECTION OF ST'ATlSTICS (APPPCATION TO THE 
STATE OF PONDICHERRY) ORDER, 1961 {SO. 1089 OF 1962}. 

42. Th e ColI ection 0 f Stati sti cs (Appli cation b> th e State of Pondi-
cberry) Order. 1961 issued under section 4 of the ForeiF Jurisdiction Act, 
1947 was published in the Gazette of India, dated the 14th Aplil, 1962. It 
was noticed that although the' Order' was published IIld it clee into force 
in tb eye .. 196~ it b ad been referred to as 0 f '191)1' and thus it would have 

ere_cd difficulty iu referencing. 
J 

., 43. The ColDDlittecnlote th. the Ministry of Extemal'AEfairs, on 

being poillted ou~. b ave substitnted 'l962' for '1961' by lID amendment (vide 

S.O. 231~ dated the 28th July, 1962). 

(b) 

'AMENDMENTS TO THE PORT OF KANDLA (PETROLEUM) 
RULES, ,1955 (G.'SR. 1009 OF 1960. 

44.. C.S.A. ,.1009 of 1961 was issued uuderSection 6U) of theludillll 
"-

Ports'Act,l908. CI.ue3(2) thereof proyided thalia rule 17 ofPIIl't II of 
the Port of K.dIa lPetroleum) Rule., 19!15, the expressions '100 yards' 
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.. d '100 It" be_b8'UDte~by '9L440 metre.' and '30.48ni..etres', re. 
pectively. 

It was noticed til It tb e said expresaioDs did Dot occur in role 17 as 

stated therao. However, those lin III cm lilts were reley~t _d could lit in 
rules 19 aad 20 thereof. This anbiSUity had occuft'lld beellllse no notice 

bed been ta C!II 0 f th e lin endm en ts issued under C.5.8.182 0 f 1960 which 

,,,ter olio substituted Nle 17 by Nle.l1-22. Siq!ilady, noticehadnot 
beeD lakeo of the amencbnentmade underG,S.R.~8 of 19!;9 which iD.~ 

ed new Nle 12 to Part V of the Rule .. where am_elmeots of simil. n alDre 

app eared n ec e .suy • 

4S. The \tiDistay of Treeport ed CommnlUcatioDB (Departmeot of 

T r• sport), wbose alt. DOD was draWD lID the matter, h ave expressed ita eir 

r'8"t th.t the Department idled to notice the earlier amendments to the 
Port of "1DcJ1. \p etroleum) Rule .. 11J5S!II ale uad. C.S.R. 187. dated th e 
"Jdth July, 1%0 and C.S.R, 2H,:hted the 10th J IDU.,., IIJ!; .... 

4", Tb e Min i stry b av e furtb er • taaed tba t th e matter h as b eea 

ta.1II up with the OevelopmeatCommi .. ioner,llDdla, brtheil!r8l1eolthe 
nece .. ry am.eIm_ts to recti fy u..emis.kea ill question as early a. 

poe.ble. 

1\. Committee .... Ibe U8UrlDce giv. by the Ministry. 

Xli 

ACTl'lN TAKE N OR PROPOSED TO BE l'AKcN BY GOVERN-
MENT ON V,\RIOUS RECOMMENDATIONS OF, AND ASSU-' 
R'A.~CES GIVEN TO, ,THE COMMIT12E. -:>N SUBORDIN ATE 

LEGlSL'ATION 

47. The Committee bave.oted the PlOP" of actiOD akea or 
propoaed to be .ken by Ib e Covemmeat on _tioua recommend ... s o~ 
or OD ... rlDeee given to, Ib e Committee OD Subordinate Legi.lll1ioD .. 
iadieated ia Ibe Appendix. 

New Delhi; 
n. 6'" Vay, 1963. 

s. v.. k RISHNAMOORTH¥ -IlAO, 
CA."". 

Committee OD Su~ate L".latiOD. 



Seri" 
No. 

1 . 

1. 

a. 

• 

SUMMARY OF RECOMMENDATIONS MADE BY, AND ASSU-
RANCES GIVEN rO,THE CO"dMITTEE ON SUBORDlN'ATE 

L EGISLATION (THIRD LOK S'ABH,A) 

Refermce to 
p .aNe- of 
til e Report. 

2 

14 

.J 

(Second Report) 

SJmmery of recommmdillioall/ 
as~ralC~e& 

s 

f 
( For fOllDula PI\) 'Ileln R br I ~a ,or statu tory rules behre th e 

Rouses P.S coatllnedin P .... lIpb 4Ci of IDe SeveulD Report 
of the CommitteeoD SuboreinateLeglsla'on. SeCOlld Lok 
Sabbs. whim bashitherto bel!ll adopted by the Govebmmt 
Blould be followed in blure "110 lind i 1 tbe ro()vel1ml!llt 
con "der it n ecessery to am I!I\ d th. felDul a in 0 rder to 
avoid rel",in~ of rules underrule 2S4(2) orlbe Rules of 

r 
Proceli1re IIId Con «lJ ct 0 r Business in Lok S~a, hr ~ 

" miniatr8tive convl!I\ience. it should cleady be plOvided 
V I 

10 

./ 

22 

-./ '7 

29 

38 

therall th. Ibe riFtof the "-olll!Je. to modi" 1118 rulel!J 1Ib .. 1 
extend to tbe sea.onimmeclaely lollo\\i.nl the l!Jel!Jlllon In 
wbim the sad pellod 01 30 dlfs is completed.' 

pl\)wliODaofrule 7Uoftbelok S.18 Rulel!J are mIIld.,1Y 
IIId therebre eomplilllce tb,ere¥tlh sbould inv"lIbly bameda 
in eMe of evelY Bill wbiCh in~lvea delelllllon o 11 ag! 11.-
tI ve po war to the Cm tral r.ovel1m mt 0 r tl thy ° Ib ar _ tlo-
dty. '\ 

FrlbliDILof a adumellllderpowers dele"lIt.&dby eAotof 
)'_llIIItlQt to live effect to tbe PlO'Il"OU thereoft a aa 

mu d1 III axerd ae 0 f de e,ated I ••• ve po wera .a maklll, 
° , ral es UII der _ Ae&. 

Rule 501 the IDtllI!I 'Aillines COJporllllon Ser'I!oe Rul .. lor 
Flyla~ Crew etc. (C.S.H. 8020' ]\100) ahoilid either bed. 
leted or IIIImded ill aum a "If that it dOH not ,tv. III im-
pression tbat the juliscletlon 01 the cnrts 11 bal!lR oae" 
ed. 

11Ie plD'Ilaons ODntan ad in tbe 01 d IIde 81 0 f Ib_ IlIeI .. 
Aftlralt Rul-. 1987, r8I.ela. relaacla, of f.Ja 0 _ 

_ ere Ib e ~pll c"on fo r certl' cee 0 I re.atrllllon 0' III 
~rcr" i. no t .. _ te4 .hoald lie reBtl red. 

15 



I • 2 

tj. 

7. 

'I. 

1'" 

3 

Role r.l.Z or"e C.lrIIl Apprealcelibip Coacil Rules, 
lW,2lboald be _fIlded to pKl~de tb. theo flce of 
.m_bero' the Cooadl woald'~ .8Clllt fKlm the 
d.e on .eidl biD relipltion i. acct!pted oroa the elf-
plIY0ftbhty d"."'m lbe d.e 0 f rect'Jpt III .inkm-
Iloa 0' reliFaloa, whieh_is caUer. 

The Cotllmittee aoted tbe ••• rtllce lriftll b·y the 
Miahtly 0 f L eboo r md E4uplo ym. t tb at rul e II «(j) 0 r th e 
Dodt Wo* ... (.Advisoty Committee) Rules, ll¥o2 (S.O. 
1809.of lc)6~ woald be ... ded to p.,vldetbat .d .. 
d.OD 01 the Dodt Woilter.·.Ad1llsoty Committeet •• 
ill IICCO rd III oe wi tb tb e p KI ceda re Iii d do \'WI th erl!lin '" 11 
be commoalcated 10 Ibe mflJlbereortheCommittee tIId 
repo rleel at tb fi r a ext m eetia • 

Tbe Committee not.d Ibe .... rtllce Ai •• by the\tial. 
try 01 Trlllipott .d Communlc.oa. (Deplftntllt 0 f 
Tr.~o") lba lbe .. lilDily cweeed by Ibe III1Itlld-

m." to lb_ Port of K 1IIc1. (PetKlleum) Rules, lll!>!'i 
(r..s. R. lOW 0 f 1Qt;)) woald be remoYee!. 

Tbe Co.mlttee Doted th e reply 0 f tbe Miai ally 0 r 
LeoDr md Laplor-.t lba llul recommflldllioa. coo-
tlliaed la p •• l!'il 0 1 tbe FiNt Repoll 0 f tbe Commi~ 
tee oa Soboldla ate L .. eJ dOD (5eCDa d LOE SIIDb" bad 
b ... IDd.dedln llaep~po.ecI DJDtlldm.ta to the Em-
p'" y .... St •• In aum 011 AC\ IQ4I1. 
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